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^^ORDER

S'^R^^diQe,\/C(A):

Applicant impugns respondents* Memo dated 2,!2«i2000

(Annexure'iip 1) initiating disciplinary proceedings

against him on 2 articles of charge allegedly relating

to,, the, p eiPiQd^uhep ,he __,.pq ej^ed as Sector Officer in

central Excise Range"^' Panchkula, Cotxci^ Div/ision

Ambala between April'', 1 ̂ 0 6 and April, 1 987 He seeks a

direction to respondents to promote him if otherwise

found fit by ignoring the impugned charge sheet and

grant him consequential benefits^^

2. Heard both sides'l

Sv"! The main ground advanced by applicant is the
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inordinate and unexplained delay of over 14 years

between the date of the alleged misronduct and tliP

date of issue of the charge dano#' Reliance in this

connection has been placed by applicant's counsel

on the Hon'ble Suprs Court's ruling in State of Andhra

Pradesh Vsi'^ Radha Krishan 1 998 ( 4) SCC 154, Applicant

also contends that it is only he uho.has been picked

out for being proceeded against departmentally while

the Supervisors under whom he worked during tho

aforesaid period have not been proceeded against,' and

^  further the alleged misconduct did not occur during

his tenure of posting in Panchkula^l

ye note that in the impugned demo dated ZjZjlQOO

applicant uas giveniO days' time to sutxkit his. y.S of

defence.' Applicant has enclosed popiss of several letters/

reminders requiring req^ondents to supply him copies of

relied upon docunents to enable him to submit his

defence", statement, but he complains that respondents

have not dons so', as a result of which applicant has

been unable to file his

Sj Before wa are called upon to intervene

judicially in this OA',' we hold that respondents

themselves should apply their mind to applicant's prayer

in the first instance''^ For this purpose copies of

all relied upon documents should be furnished to

applicant within 1 month from the date of receipt of

a copy of this order, and applicant should submit his

ys within 1 month of receipt of the relied upon

documents to respondents on which they should apply

their mind and pass a detailed, peaking and reasoned

order thereon within 2 months of receipt of applicant's

ys under intimation to him If applicant seeks a



v

- 3 -

personal hearing on his US reasonable opportuM

should be given to him for the purpo se«'Uhile

disposing of applicant*s US. the, gro.und,of alleged
9

■f inordinate and unexplained delay in initiating

disciplinary proceedings against applicant in regard

to incident that allegedly occured;;^^ April'i'1986 and April
1 987 should not be lost sight of, in the light of the

ruling in Radhakrishan *s case ( supra).

6,' The OA is disposed of at this stage as

above.^ No oo sts''.1

( DR,Ar\/EDA\/ALLI ) (s.RvADIGE )
flEflBER(3) UICE: chairman (a)'.
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